CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

Original Application MHo.142%9/2000

New Delhi, this the 2nd day of January, 2001

HON’BLE MR. S.A.T. RIZVI, MEMBER (&)

Bhri  Tulsi Dass Son of late Shri Mool Chand,
Horking as an  Personal assistant in  Pazs  Port
Gffice, Ministry of External affairs, Residing at
J=-61%, HMandir targ, Mew Qelhi. ... Applicant .

By advocate: Sh. B, Krishan)
YVERSLIS
Union of India, through the

L. Director of Estates,
Directorate of Estates,
4th Floor, "C” Wing, Nirman Bhawvan,
Mew Delhi.

e The Estate Officer,

Oirectorate of Estates

dth Floor, "B Wing,

Mirman Bhawvan, New Dalhi-110011.

. The Chief Welfare Officer,

Cepartment of Personnel & Training
Ministry of Personsl,

Fuklic Grisvances & Pensions,

Froom MNo. 385, I1Ird Floor, Lok Nawvak
Rhavan, Khan tMarket, Naw Delhi. .

=i

Roespondants .
By advocates: Sh. J.B. tMudgill & Sh. . K. Trivedl)

O RDE R (ORAL)

delivered by Hon'ble Mr. S.A4.T.
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19 Mandir tHarg, New ODelhi for 12 years. Following
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momplaints lodgad with the local police, The matter wWas
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enauired into through the Chief kWelfare Officer, DOR&T 10

ascecordance  with the rules. fe a result of thse aforasalac

i taken to shift out the applicant
gnauiry, a declslon was raken to shift out the appllcs

and  to allot o him some other gquartar in  a AT Fferent
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first step Houss Mo. Pl dd

Marak  Pura, Mew Delhi was allotted to the applicant  on

135.10.199% which was not acceptable to him. Consesaqusently,

the respondents modified the allotment orders

allotted House No. J-5d4%, Mandir Marg, Hew  ODslhi on
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o0, This too did not find acceptancs  with Thes
applicant and so  the respondents allotted wet anobtner
houze, House No. 1478 in Aram—-Bagh arsa on 7.5.2000.  The
applicant has refuged to accept this offer also. Finally,
the respondents  have, aftasr Tollowing propors procedure,
rassed a competent order on 24.7.2000 b declaring  the

applicant as  unauthorised ocoupant of

Mandir Marg, New Delhi. This order isg placed at annewxure
& e MR, - B LN - > - .

Al e applicant has impugned this wvery cpcler alongwith
the letter dated 14.7.2000 placed at annawxurs 2 The
prayer macs is for regularisation of ths allotment of the
aforesaid House Mo. JI-£617%, Mandir tMarg, New Dslhi. Thes
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alternative prayer made 1s shat some other house at Mandir

PR

Marg area or at aram-Bagh arsa may be allo

ted

e ground Tloor, and until that is done, the R

iItel

o 1 should be directed To allow ths applicant

montinus To reside at Houss MNo. J-61%, Mandir mard, S

pDelhi.
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& after carefully considereting @ the matier and
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the contentions rajised by the learnead counsel on o elthe
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side, T find that as prayed by the applicant, HoUusSe Rl
= sllotted In nls

J-&d7, Mandir tMard. Mew Delhi was indee

Fawour on 22 5. Z000 Howawar, he did not agres To amonnt
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locality  and allotment order in favour of the aforesaid

Ruarter No. 1478, aram Eagh.

The allotment in respect of House pMo. RN

Oelhi in

already besen cancelled

Mandir Marg, New wWwhich the applicant continues to

reside  has and the appl

been declared unauthorised occupant thereof by a competent

order the public Premises [(EBEviction of

Unauthorised Ococupation) aAct, 15
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in case of U0 vs. Rasila Ram & others C37T oo (s

50%), this Tribunal  cannot g0 into the merit of the

aforzsalid order which has to be allowsd to stand. Trhera

iz no question, therefore, of regulsrisation of theo

allotment of the aforssaid Quarter in Favour of i bz

applicant. In so-far—as, the allotment of auargsr

&

alternatively in Mandir Marg arsza iz concerned, the same
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waz  done, already stated, in May, 2000, but the

the applicant. Im the circumstances,
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rret o grant any of the pravers

applicant. ITn—so-far as the letter dated

ama as praved by ths applicant
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concernad, quashing of the

not an ordaer, but
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would e mesaningless in-gs-much as

DfFfice undar

2Iimple to the

whom  The applicant works., Thus in the ultimate analy=ais,
the 0a must fail and deserwves to be dismissed.
4., It iz clarified, however, thnat the respondanits

axarcise tThel

will

applicant  welt another of  House No.

andir Marg, MHew Delhi in  accordance with the
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rules, and for this a frash
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filed by the applicant.
nesible and malkes

the applicant in any ewvent within two months
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application/petition
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The Wwill act as

respondaente

an alloctment in Favour

From  the

receipt of this order.

in the aforestated  terms.
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